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SHRIMATT WANSUK SYIEM (Meghalaya): Sir, I associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Thank you. Now, Shri Birendra Prasad Baishyva to associate
with this matter. ...(Inferruptions)... |-l Ha¥I Ydb 21 Ul 9 &, g8 Rl ik &
SafT Il Hidbl &1l I=M ugd g9l o ae At fan ¥

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, the situation there is very
critical. Today, twenty-eight Districts of Assam are facing heavy floods. Already nine
people have lost their lives and many people are still missing. Sir, in Assam, everywhere
there is water, water and only water but, there is scarcity of drinking water! People are
crying even for a single drop of water. From its side, the Assam Govemment has
provided all assistance, and, already, an amount of 100 crore of rupees has been spent
on the relief work. Today, the situation is worse. Many parts of Assam are totally cut
from the rest of the country. Railway and road communication is totally destroyed. Sir,
through you, I am requesting the Government and the nation to look after the people
of Assam at this critical juncture. And provide help to flood affected people. I would
like to request the Government to declare flood problem a national problem of the

country.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, [ associate myself with the

mention made by the hon. Member.

Selection process of judges of High Courts and Supreme Court

ST, 3T¥Ne TRl (I uQE): "R |l i), el & di gHE w9 sl
2 e, SR 3R <RI | #=eay, el &1 gAE HiE 591 & gR1
X 21 S S R & weRl @) g AR € e T 91 gieite g
& 1R, bRiuIfedt B 9 YRR ulsds |idd el @ dar @ i a g arga
F AMR W AR B € AR, Sl EHRT AR T W E, 98 IR €
SO 9® Sod AREd 8, e Hdied AR 81 598 99 & Uh ufkdr €, o
AR wHlden § &1 ag &, AU @l Article 124 deals with the appointment of Supreme
Court Tudges. It says that the appointment should be made by the President after

consultation with such of the judges of the Supreme Court and of the High Courts as
the President may deem necessary. The CII is to be consulted in the appointment
process except histher own. AIER, AMfEdhet 217 H, S TG BIC & STolal BT FgRREI
& Hetl W §- Article 127 deals with the appointment of Supreme Court Judges. It says
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that a Judge should be appointed by the President after consultation with the CJI and
the Governor of the State. The Chief Justice of the High Court concerned too should
be consulted. TE AR B Mg T RGN, UH T5 aRN RUNAG] & GH o
PN BT € AR, TR IR J Bl O I $ s d9R T8t el
HIRTER, I€ HIRISRH € 17 3R 311 PlellSrH & " U € IR == 8 E
It is a system under which appointment and transfer of Judges are decided by the forum
of the Chief Justice of India and the four-most Judges of the Supreme Court. It has no
place in the Indian Constitution. HIIEY, 3R 31T o fF SAREIE & 'S PIE &
Tk ARG AR A
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sit Wk dle €1 81 7’11 How do we include the names of the Members of
the entire House for association? ... (Interruptions)... All the Members are of the same
opinion. ...{Interruptions)... We need to discuss it during one of our discussions,
particularly on the issue of Judiciary, Legislature and Executive, their powers and

limitations, and then what is happening and all. That has to be discussed cne day.

SHRI RAIMANI PATEL (Madhya Pradesh): Sir, [ associate myself with the mention
made by the hon. Member.
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SHRI KAMAKHYA PRASAD TASA (Assam): Sir, [ also associate myselfl with the

mention made by the hon. Member.
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Decline in household savings in the country

SHRI K.T.S. TULSI (Nominated): Sir, household savings have dwindled from 23.6
per cent in 2011-12 to 17.2 per cent in 2018-19. Augmenting revenues in the days of
dwindling savings 1s a daunting task. There are some nnovative ideas for boosting
revenue and those have been put by an unknown author in the form of a poem. This
is a serious business. I hope the hon Minister as well as the House will take it

seriously. The ideas in the poem are:

Tax his land, tax his wage,
Tax his bed in which he lays.
Tax his tractor, tax his mule,

Teach him taxes are the rule.



